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MR. CHAIRMAN: Now, Question Hour. Please note that Question Hour starts on
time and ends on time. That has to be kept in mind.
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MR. CHAIRMAN: They have to be laid on the Table. Now, Question Hour. Prof.
M.V. Rajeev Gowda will be in the Chair. We have Members who are completing their
tenure and who are in the Panel of Vice-Chairmen, | am giving them opportunity.

PROF. M.V. RAJEEV GOWDA: Thank you, Sir.

[THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA) in the Chair.]

ORAL ANSWERSTO QUESTIONS

Voluntary retirement of doctorsof Dr. R.M.L. Hospital, Delhi

*241. SHRI RAM NATH THAKUR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether doctors of Dr. RML Hospital, Delhi seeking voluntary retirement
(VRS) have joined private hospitals without approval of their VRS applications;

*Laid on the Table.
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(b) if so, the details thereof;
() whether such conduct tantamounts to violation of service rules, and
(d) the details of the action taken in the matter?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN):
(a) to (d) A Statement is laid on the Table of the House.

Statement

(@) to (d) In the year 2018, a doctor of Dr. RML Hospital seeking voluntary
retirement from service has joined private employment before getting approval of the
competent authority on his application/request for voluntary retirement.

As per Rule 10 of CCS (Pension) Rules, 1972 "if a pensioner who, immediately
before his retirement was a member of Central Service Group ‘A" wishes to accept any
commercial employment before the expiry of one year from the date of his retirement,
he shall obtain the previous sanction of the Government to such acceptance by
submitting an application in Form 25 provided that a Government servant who was
permitted by the Government to take up a particular form of commercial employment
during his leave preparatory to retirement or during refused leave shall not be required
to obtain subsequent permissions for his continuance in such employment after
retirement”. Failure to comply with the above provision tantamounts to violation of

service rules.

By taking an assignment in a private organization without prior permission of the
Government, the said officer has violated the provisions of CCS (Conduct) Rules, 1964.
Accordingly, the request for voluntary retirement of the said doctor was not agreed to
by the competent authority and an explanation was sought from him vide this Ministry's
Office Memorandum dated 02.11.2018 to explain his conduct in taking up of commercial
assignment without prior permission of the Government as per Rule 10 of Central Civil
Services (Pension) Rules, 1972 for which he is liable to be proceeded against. Based
on the explanation submitted by the officer, his request for voluntary retirement from
service is under re-consideration in this Ministry.
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SHRI ANAND SHARMA: Sir, this is what the hon. Minister has just said about
the efforts that have been made by India for the containment of the spread of
Coronavirus. We do appreciate the steps that have been taken in sync with the WHO
protocol, and, in particular, for the evacuation of the Indian citizens from various
countries by the Indian Air Force and the Air India. So, we compliment those pilots and
the crew.

At the same time, Sir, given a densely-populated country, the challenges are huge.
The Minister, last time, had given details of the quarantine facilities that have been
created not only in the National Capital but aso in various parts of the country.
Yesterday, there have been some disturbing reports, and | want to draw the attention
of the hon. Minister, though you, about the condition of these quarantine facilities,
particularly, how unhygienic they are in the sanitation and the toilets. Will the hon.
Minister set up a Committee to immediately go into the status of the quarantine
facilities so that the suspected patients who are kept there or the returning Indian
citizens are kept in conditions which are medically correct and they are not exposed
to any further infections?
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DR. HARSH VARDHAN: Sir, | would like to tell the hon. Member that al over the
country, right now, we are subjecting, not in hundreds but in thousands, people coming
from various Covid-affected countries to quarantine; and with the help of the State
Governments and with the help of the other Departments of the wings of the Government
like Army, CISF, etc., we have located a large number of facilities in the country. So,
these reports, | would say, are the exceptions but they are not the rule. We are also

receiving a lot of reports from the ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): Mr. Sharma, no cross-
talking, please.

DR. HARSH VARDHAN: | can agree with you that in a huge country like this,
the whole lot of facilities have all been created in emergency at places which are safe
for the people which are vacant where no other activities are actually happening, and
this has all come as a matter of emergency. So, it is quite possible that, once in awhile,
at some place, the bathroom may not be, say, five-star type but, by and large, wherever
we are receiving any such complaints, we are conveying in the strongest possible
manner through the State Governments to the concerned District Magistrates of that
area to go and visit, look at those complaints. But | once again repeat that these
complaints are not frequent complaints. These are very rare complaints that we are al'so

receiving.

We are also receiving a lot of instances appreciating us where people are putting
up videos on Twitter and Facebook saying that they never expected that they would
get such a high-class treatment at the quarantine facilities. So, | would request the
Members also to help us. They could themselves go and visit these facilities in their
own States and give us a good quality feedback. They could also be in touch with the
authorities there and help us with suggestions to improve the quarantine facilities if

they find problems at some place.

SHRI MANAS RANJAN BHUNIA: Sir, a pandemic situation has been created by
the Novel Coronavirus. Many countries are experimenting with the treatment process
using specific drugs in trias. In the US, Australia, Germany and China, they are trying
retroviral drugs used to treat HIV infections. Recently, there was a report that even
Chloroquine is very effective in the treatment of N-Coronavirus. Through you, Sir, |
would like to know from the hon. Minister of Health and Family Welfare as to what the
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treatment protocol being adopted by the Government of India is and what advisories
have been issued to the State Governments in this regard.

DR. HARSH VARDHAN: Sir, | have to inform the hon. Member and the House
that our scientists at ICMR are in touch with everything that is happening on this
particular front all over the world. As far as the retroviral drugs are concerned, we are
also using them on some of these patients and we have given approvals for using them
after, you can say, all sorts of scientific satisfaction that we could derive after having
been in touch with the whole world. We have also heard about some research being
done on Chloroquine in the US right now. | can only say that these approvals are given
after detailed scientific scrutiny, not by the Ministry as such, but by the group of
scientists working together at ICMR. We are thoroughly seized of this issue and we
are trying to do the best to deliver the best possible treatment to the patients who have
already been affected.

LT. GEN. (DR.) D.P. VATS (RETD.): Sir, Shri Manas Ranjan Bhunia's question
needs to be clarified further. We want to know from the hon. Health Minister what the

protocol for starting usage of the retroviral drugs is.

THE VICE-CHAIRMAN (PROF. M.V. RAJEEV GOWDA): | think the Minister has
aready clarified that. Question No. 242, please.
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